BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH, PUNE

Original Application No. 13 of 2020

Mr. Afak Anwar Mandaviya Applicant
Versus

M/s. Bharat Serums and Vaccines

Limited And Others

Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 1

I, Mr. Venkatesh Chindarkar, Aged: 50 yrs Adult,
Occupation: Assistant Vice President — Human Resource
and Administration, Address: Registered Office at Reliable
Plaza, Liberty Tower, Unit No. 301 , 302 , Plot No. K 10
Kalwa Industrial Area, Airoli, New Mumbai - 400708 , do

hereby state on solemn affirmation as under-

1. I am the Representative of the Respondent No. 1 and I
have been duly authorized by the Respondent
Company to file the present affidavit-in-reply. Upon

service of the Notice, I have gone through the records

Y, ‘\'\O\i‘(., of the present case and thereafter made myself

A W\
;‘\'; conversant with the facts and circumstances of this
;x'_i?/,' case. | am filing the present affidavit-in-reply in

N/ response to the application after understanding the

contents thereof. At the outset, I deny all the
averments, assertions and contentions, made in the
application against the Respondent No. 1 and those

which are not dealt with by me specifically in this

[
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reply may not be construed as having admitted the
truthfulness thereof. Nothing shall construed to be
admitted if any allegations of fact in the present
application is not denied specifically or by necessary
implication, or stated to be not admitted in the

pleading herein.

. It is submitted that the Respondent No. 4, by virtue of

being the statutory regulatory authority is effectively
making an endeavor to monitor and ensure
implementation all the relevant provisions of
environmental laws. As far as the present Respondent
is concerned, the Respondent no. 4 is responsibly
overseeing and monitoring various environmental

aspects related to the present Respondent.

It is further submitted that the present Application is
filed without putting up all the relevant facts before
this Hon’ble Tribunal and suffers from suggestio falsi
and suppreso veri. Hence, the Applicant has not come
before this Hon’ble Tribunal with clean hands and has
suppressed vital material facts which are imperative
for fair adjudication of the captioned matter. In fact
the Applicant has filed the present application only
with an oblique motive to besmirch the reputation of

the present Respondent No. 1 company. In fact, the

‘applicant who claims to be a social activist as per the

cause title of the petition is acting on someone else’s

behest with a view to gain cheap publicity for himself
and disparage the stellar record of the Respondent No.
1 when it comes to compliance of environmental laws.
Under the circumstances, this Honourable Tribunal

may be pleased to put the present applicant to strict

e
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proof with regard to his questionable credentials and

dismiss this application in-limine.

. The present Respondent is preliminarily objecting to

the maintainability of the present application as there
is no substantial question of environment arising as
envisaged under the provisions of Sections 14 and 16
of the National Green Tribunal, Act. Moreover, the
Applicant is misguiding the Hon’ble Tribunal by
putting across certain averments and facts which are
disparaging to the Respondent No.l. The steps taken
by the answering Respondent that inter alia include
spending huge amounts in order to ensure
upgradation to the latest technology and to have an
effective pollution control mechanism have been

intentionally suppressed by the Applicant.

. The Respondent submits that from time to time the

Respondent Nos. 2 to 4 have monitored and regulated
the ©processing and working of the present
Respondent. Respondent No. 4 has also afforded

suggestions to the present Respondent so that there

/ would be a proper implementation of the

environmental laws. It is pertinent to note that the
present Respondent has unfailingly and promptly
adopted and implemented various suggestions and
directions of the Respondent Nos. 2 to 4. Hence, the
present Respondent has at no point of time been a

defaulter in complying with the environmental laws.

Now I beg to deal with the Application para-wise as

under :

e
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TN “#.1 say and submit that the contents in Para 5 are

A

¥

Y/

6. I say and submit that the contents in Para 1 to Para 4

requires no comments of the Respondent No. 1.

" partially true and correct. It is true to say that the
/ Respondent No. 4 gave its Consent to Operate dated

23.01.2017. It is true to say that the Respondent No. 4
had issued directions under Section 33A of the Water
(Prevention and Control of Pollution) Act, 1974 to
immediately stop discharge of treated trade effluent
into the CETP. The Respondent submits that it is not
the only the present Respondent to whom such closer
directions were issued. Such identical directions were
also issued to all the industries which were sending
their effluent to the CETP in contradistinction to the
averments which are made in the application. It is
very important to note that the Closure Direction
which is at Annexure A2 to the application is the
result of non-performance of Ambernath MIDC CETP
which was allegedly not complying with the standards
prescribed by the Respondent No. 4.

. The present Respondent vide letter dated 9.7.2016

bearing reference no.- BSVL/MPCB/ID -
Compliance/ CO-001/16-17 clarified to the
Respondent No.4 that in spite of the present
Respondent being the member of the above mentioned
CETP, they also have their own full-fledged Effluent
Treatment Plant consisting of Physio Chemical
Treatment with Activated Sludge Process (Biological
Treatment followed by tertiary treatment) The present
Respondent has also provided all the technical details
of the ETP. Thus, the present Respondent is taking

care of the effluent-domestic/industrial on its own
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accord. After treatment the entire effluent is recycled/
reused for Cooling Tower and for gardening purpose.
The present Respondent has also clarified that it had
already complied with not discharging any effluent to
the CETP and there is zero discharge to CETP. The
copy of the letter dated 9.7.2016 is annexed herewith

and marked as “Annexure A” to this reply.

. The contents in para 6 are not true and correct. It is

not true to say that due to the discharge of
substandard effluent including toxic contents by the
Respondent No. 1 the effective performance was
hampered and hence the Closure Direction was issued
to the Respondent No. 1. It is thus proved that the
Applicant without going into the correctness is making
absolutely false and baseless allegations against the
Respondent No. 1. It is pertinent to note that it is
nowhere mentioned in the Closure Direction dated
7.7.2016 that it is the Respondent o. 1 who has
committed default. In fact, it was merely to assess and
diagnose the reasons for non-performance of CETP it
was deemed necessary to stop discharge of member
industries to the CETP and resultantly, the Closure

Direction was issued.

It is submitted that it is true that a Show-Cause
Notice has been issued by the Respondent No. 4 and
the present Respondent has also replied to the same.
The Respondent No. 1 has clarified vide its reply dated
8.6.2017 that after treatment, the entire treated
effluent is recycled/reused for the Cooling Tower. In
fact, from the very nascent stage, the Respondent no.
1 is recycling/reusing the treated effluent to the

Cooling Tower. The Respondent No. 1 in view of the

\
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suggestion of the board and as per the condition does
not use any treated trade Effluent for Gardening and
is maintaining to use only Recycle/Reuse to Cooling
Tower as per regular use. That with respect to the
Show Cause Notice issued to the Respondent No. 1 it
is pertinent to note that the treated sewage effluent
along with treated trade effluent was never used for
gardening. The Respondent No. 1 also assured to take
utmost care so as to maintain its disposal of the

Treated Effluent a per the direction issued.

As far as the Closure Directions issued by the
Respondent No. 4 are concerned, there was a hearing
on 15.6.2017 before the Respondent No. 2. A
representation by way of a letter dated 15.6.2017
having Reference No. BSLV/MPCB/CD-Reply/CO-
002/17-18 has been filed before the Respondent No. 2
mentioning that on account of the fact that the
Respondent No. 1 is a “Life- saving Pharmaceutical

products” manufacturing industry, the Respondent

' No. 1 requires continuous water and electricity

arrangement. In addition to the same, even for
manufacturing processes, the Respondent No. 1 has
commenced making an advance facility for treatment
of generated effluent. Thus, considering the
exceptional facts and circumstances of the case
coupled with the fact that the Respondent No. 1
operates the only industry in Additional Ambernath
Area under its aegis, the Respondent No. 1 was
granted permission to temporary restart by the

Maharashtra Pollution Control Board.

It is pertinent to note that in view of the above-

mentioned reply to the Show Cause, the

N ot
W
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representation before the Respondent No. 2 a
temporary permission for not to disconnect the
electricity and water supply has been issued by the

Respondent Nos. 2 to 4.

The Respondent No. 1 submits that it has filed
an undertaking dated 20.6.2017 stating that the

Respondent No. 1 will not be manufacturing add on
batches which violates the Consent Terms till the
submission of Water Budget, concrete plan for effluent
disposal and the order pursuant thereto. It is further
submitted that in compliance of the order dated
20.6.2017 at Annexure A9 to the application the
present Respondent No. 1 had moved to Fully
Automated MBR (Membrane Bio-Reactor) ETP system
having capacity of 200 KL/d from its earlier
~., ==  Conventional ETP system having capacity of 80 KL/d

*
N \ ",5_

.-J
7\
-

N and 100% treated effluent is recycled and reused in
4o \utilities. The Installation and Commissioning
' :Certificate, all the legal permissions for the same are

S .fjo;ft‘: acquired by following due process of law.
L eo/

14. It is vehemently false to allege that the
Respondent No. 1 has violated the directions of the
Respondent No. 4 and in spite of the same the
Respondent no. 4 is not taking action against the
present Respondent. It is submitted that the
answering Respondent had time to time, whenever the
Respondent No. 4 thought it appropriate issued
various directions and the present Respondent has
abided by the same. The Respondent No. 1 has always
complied with its undertaking and after being satisfied
with the same the further consents were given by the

Respondent No.4. The Respondent no. 1 submits that

b
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even the treated sewage effluent had not been used for
gardening after 20.6.2017. In fact, as prescribed in the
consent condition the sewage treated effluent was
allowed for gardening as per the Consent to operate

terms dated 23.1.2017.

It is submitted that major manufacturing

batch/batches of the Respondent No. 1 are originating

from Equine (Horses & Ponies) biological raw materials
which is one of the major raw materials used for
formulation at Ambernath plant. This raw material is
derived out at Respondent No. 1’s Khoni facility by
separating plasma derivatives from blood component
of Equines who are attaining the maximum titres of
immunity. The process is lengthy and attained after a
certain period of immunization of antigens prepared
=N from venom of snakes, Scorpion and rabies virus into
g .the bodies of equines. To complete such a batch-cycle

‘It takes a long period of 2-3 years, since during this

bpbnod the hyper immune equine are bled and the
/ O enomous characteristics get neutralized phase wise
U U;‘i/ in their bodies. It is pertinent to note that as per the
undertaking, the Respondent No. 1 has not

manufactured any add on batches and is scruplously

abiding by the Consent to Operate conditions.

16. It is patently false to say that the Maharashtra
Pollution Control Board without checking or
inspecting the Trade Effluent Disposal and Sewage
Effluent Disposal granted Consent to operate. It is
further submitted that the latest Consent dated
6.4.2018 and 3.9.2019 have been granted after

scrupulously following due procedure of law.



It further submitted that the officials of the
Respondent No. 4 have from time to time inspected
and visited the premises of the Respondent No. 1.
Joint Vigilance Samples are also collected by them
and the Respondent No. 1 has always been compliant
to the various directions/suggestions of the

Respondent No.4.

Without prejudice to whatever stated herein above the

present Respondent submits as under:

Presently the Respondent No. 1 has been
granted with the Consent to Operate dated 6.4.2018
under Section 26 of the Water (Prevention and Control
of Pollution) Act,1974 and under Section 21 of the Air
(Prevention and Control of Pollution) Act,1974. The
Consent to Operate is valid for a period up to
30.6.2022. The said Consent is for manufacture of
Injection and Vaccines (only formulation) at Plot No.
K-27 and Analytical testing and R&D activity at Plot
No.K-27/1. The relevant conditions under the above -

mentioned Consent to Operate is as follows:

12. If CETP does not work for achieving standards and
problem of pollution occurs, industry shall voluntarily

stop the production or total effluent shall be reused.

13. This amendment is consent for addition of
Analytical Testing and R & D Activity at Plot No. K-27/ 1
is issued overriding effect to the earlier consent granted
vide no. MPCB/17/1701001870/ 32, dated, 23.1.2017.

14. This consent is issued considering your submission
regarding allotment of NOC by MPC Board dtd.
27.4.2006 and allotment of plot by MIDC vide letter dtd.
31/05/2006.

| M N@l
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15. Industry shall restrict the production to the
consented quantities only. The expansion of production
is hereby refused. You shall recycle the treated effluent

back in process till CETP is not operational.

K 16. Industry shall comply with directions issued by
}‘ MPC Board dtd. 20.06.2017

The Respondent in view of the above conditions
submits that as far as Point No. 12 is concerned at
presently the Respondent No. 1 is recycling and
reusing its total effluent generated. In view of the
above the Respondent no. 1 is complying with the

conditions.

19. It is further submitted that presently the
Respondent No. 1 has been granted the Consent to
Operate dated 3.9.2019 under Section 26 of Water
(Prevention and Control of Pollution} Act,1974 and
under Section 21 of the Air (Prevention and Control of

Pollution) Act,1974. The Consent to Operate is valid

<\ ‘Nf \;\Q‘\ for a period up to 30.6.2022. The manufacturing

" % \\! \)\\; activity involves Injection and Vaccines (only
[S={2 %7 i ;’_—ﬁ formulation) at Plot No. K-27, Analytical testing and
O;“(__._;;‘Y % J w/}f RND activity at Plot No.K-27/1, r-FSH(Recombinant-
| ﬁ'{ (‘: t\lt ;'-,15:' Follicle Stimulating Harmone), r-HCG(Recombinant-

= Human  Chronic  Gonadotropin) and  mAnti-
D(Monoclonal Anti Rho-D Immunoglobulin with
increased water consumption from 182 CMD to 243
CMD). As per the said Consent terms, the conditions

are as mentioned below:

i. Trade effluent disposal conditions of 100%
Recycle/Reuse i.e. Utility Only.

™



ii. Point No. 13: This consent is issued with
overriding effect to earlier consent to Operate
granted by board vide No.
MPCB/18/206/1804000316,DTD. 06/04/2018.

iii. Point No. 14: PP shall strictly comply the
directions issued by the Board vide No.
MPCB/PSO/Restart/B-2469, dtd. 20/06/2017.

The Respondent submits that the Respondent is

scrupulously complying with all the above Consent

conditions.

20. The Respondent submits that vide letter dated
19.8.2019 the present Respondent had submitted an
application for Permanent Restart on the following
grounds:

i. The Respondent is manufacturing a life- saving
pharmaceutical product.
ii. Tentative details of manufacturing process of

batch cycle is expected to be completed by

//\\/(\Nl;fo December, 2019 and expected to start by
/S5 NN ;
/* DN AN January, 2020

( \ é | iii. Details of treated effluent parameters of newly
\W>\& e, ) fully automated ETP.
\_..‘\ p J ,\ ’\ ‘1/ & ;‘..

b ,,‘..\‘3 // A copy of the letter dated 19.8.2019 is annexed
= herewith and marked as “Annexure B”. On
30.12.2019 a letter reminding the Respondent No.
2 for granting permission of Permanent Restart has
been sent. A copy of the said letter is annexed

herewith and marked as “Annexure C”

21. The Respondent no. 4 has conducted a Personal
Hearing dated 6.1.2020 before the Respondent Nos. 1

"

N
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and 2. The following points were decided in the

meeting:

il.

iil.

iv.

The industry shall not load fresh batch till
further orders.

Industry shall comply with temporary Restart
directions by the board.

Industry shall submit fresh Bank Guaranty of
Rs. 5,00,000/- immediately.

SRO, Kalyan to verify the Water Budget, JVS
Reports and land availability for disposal of
treated effluent on land for gardening. SRO to
submit the report along with applicable ECC for
operating in violation to temporary restart and
disposal of treated -untreated effluent on land in

violation of Consent Terms.

It is submitted that on 6.2.2020 the Respondent
no. 4 vide letter No. ROK/TB/40/200206-PSO-
2020, communicated to the Respondent No. 1 to
comply with the above-mentioned points and
submit status with respect to the same. It is
pertinent to note that the above-mentioned points
were not mentioned by Respondent No. 4 while

issuing permanent restart letter dated. 21.08.2020.

A copy of the letter dated 6.2.2020 is annexed

herewith and marked as “Annexure D.”

22. The Respondent No. 1 thereafter sent a letter to
dated 11/2/2020 to the Respondent No. 4 mentioning

the following points:

V.

vi.

Previous Consent Condition for disposal of
treated effluent for gardening.
Compliance of conditions after closure of CETP

for utilization of treated effluent in Cooling Tower

WA
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and gardening as per previous conditions till
2015.
vii. Process of manufacturing batch cycle originating
from Equine Biological Raw Materials.
viii. Compliance of restart conditions issued by the
board dated 20.6.2017
\ ix. Current ongoing batch status and its process
4 completion by 4th week of March,2020.
O x. Water budget and proposal for Treated Water
N Disposal for land gardening.

xi. Compliance of payment of Bank Guarantee.

A copy of the said letter dated 11/2/2020 is

annexed herewith and marked as “Annexure E”

23.0n 11.3.2020 the Respondent No. 2 thought it
appropriate to conduct a personal hearing. This
personal hearing was in the presence of Member
secretary MPCB, Principal Scientific Officer, MPCB
Joint Director (W PC), Regional Officer MPCB, Kalyan,
SRO MPCB, Kalyan and JSA-PSO Division. The
following points were decided in the aforementioned

personal hearing:

-‘;g"\ O H a. Industry shall provide separate treatment

s K system for industrial effluent and domestic

: _ | effluent.

i\}"&*' S b. Industry shall provide separate STP domestic

Vv wastewater within 2 months and its treated

; sewage shall be wused for gardening. No
treated/untreated sewage will be released
outside premises of industry.

c. Industry shall operate and maintain the ETP

properly to achive consent standard and 100%

;\‘«S i &
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reuse the treated effluent for industrial purpose
i.e. Cooling Water, vacume pimp, chillers etc.

d. Industry shall not discharge treated effluent on
land for gardening or any other purposes.

e. Existing BG of Rs. 5,00,000/- stands forfeited
for violation of earlier directions. Industry shall
submit BG of Rs. 10,00,000/-towards
compliance of Consent conditions.

f. Industry shall apply for amendment of Consent
for Discharge condition of treated effluent.

g. SRO, Kalyan II shall monitor the compliance
monthly and repot the non-compliance if any to

RO, Kalyan for further necessary action.

It is pertinent to note that the above-mentioned points
were not mentioned by Respondent No. 4 while issuing

permanent restart letter dated. 21.08.2020.

24.0n 20.3.2020 the present Respondent No. 1 thought

it appropriate and requested the respondent No. 4
vide letter BSVL/MPCB/2019-20/Reply-005 to

consider Permanent restart explaining and reiterated

.\ the point wise reply to the decision taken in the
~ | hearing dated 11.3.2020. Copy of the letter dated

20.3.2020 is annexed herewith and marked as

“Annexure F.”

25.0n 30.7.2020 the field officer of Respondent No. 4

inspected and visited the premises to verify the

compliance of personal hearing dated 11.3.2020.

26.0n 3.8.2020 an Online Personal Hearing was

conducted and after hearing the Respondent no. 1,

the Respondent no. 4 thought it appropriate to grant

7~
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15 days’ time to the Respondent No. 1 to submit a
concrete plan for setting up of STP.

27.0n 21.8.2020 after considering the relevant material

and developments the Respondent No. 4 has granted
Conditional Restart vide letter no.

MPCB/RESTART/2008210001 on the basis of

following terms and conditions:

a. Industry shall submit concrete proposal of
Sewage Treatment Plant along with time bound
program, within a period of 15 days and shall
complete the same before 31.12.2020

b. Industry shall strictly comply with consent
conditions and directions issued by the board
from time to time.

c. In case of failure of any pollution Control
System, you shall voluntarily suspend the
related manufacturing activity and report to the

Board immediately.

"\ 4\ A copy of the 21.8.2020 is annexed herewith and

|

/) ~»/ marked as “Annexure G”

28.It is submitted that pursuant to the directions vide

letter at Annexure G, the present Respondent has
submitted a time-bound program of erection and
commissioning of STP vide letter dated 3.9.2020. The
Respondent No. 1 has provided for a time bound
program and mentioned that the same would be
completed on or before 31.12.2020. The copy of the
letter is annexed herewith and marked as “Annexure

H”

'f‘
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f:'-‘f‘ Solemnly affirmed on this the 20t day of October,
&

In light of the above-mentioned averments and
contentions, it is amply clear that the Respondent No.
1 has always been diligently and scrupulously
complying with the directions issued by Respondent
No.4. It has always been ready and wiling to abide by
the environmental norms. It is further submitted that
the Respondent No. 2 to 4 are diligently performing
their duties as envisaged under various statutes. The
Respondent No. 4 is also taking up the matter by
following due process of law and no partiality or

unfair practices have been meted out. Hence, the

contention of the Applicant regarding unfair and

corrupt practices by Maharashtra Pollution Control

Board are false and baseless.

' g W *»30.The Respondent No. 4 most respectfully submits that

it will adhere to the time-line which it has provided to
the Respondent No. 4 and make every endeavor to all
the directions which this Hon’ble Tribunal passes and
in view of the same, the present petition may kindly

be dismissed in-limine.

|| 2020 at Mumbai.

Place: Mumbai
Date: 20/10/2020 Mr. Venkatesh Chindarkar

B

Ovﬁ ME [{‘

Mohammed Rauf farook Khan

B.Com., LL.M
ADVOCATE:% NOTARY - GOVT. OF IND!A
Off. :108-A, K irinony Tower, Court Naka, Thane ['W)

NOTED & REGISTERED

v 288 [80% 007 0 00T 2020
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ANNEXURE 498

o/c.
BHARAT SERUMS AND VACCINES LIMITED

(CiN: U24230MH 7197 1PLCO15134)

Registered Office : 17th Floor, Hoechst House, Nariman Point, Mumbai - 400021, India &
Tel. : +91-22-6656 0900 / 6656 0960 Fax : +91-22-6656 0901 / 6656 0903
E-mail : corporated@bharatserums.com Website : www.bharatserums.com

Ref. : BSVL/MPCB/ID-Compliance/ CO-001/16-17.
Date : 09/07/2016

To

\/l‘l{ Regional Officer,

Maharashtra pollution Control Board, Kalyan, Dist : Thane.

Sub : Direction under Section 33 A of Water ( P & CP} - Compliance thereof

Ref .: 1) Your letter No: MPCB/ROK/TB/MIDC.Addl. Ambernath CETP member/Closure/500 dated
7/7/16 - Received on 07/07/16.

2} letter for Direction Issued lo Ambernath C.E.T.P. MIDC CETP Company Pvt Itd vide no.
MPCB/ID(WPC)Y/CD/TB-2647 dated 02/07/2015

Dear Sir,

With reference to the above subject, We would like to Clarify that We are Member of C.E.T.P., But
we have our Own In-house Full-fledged Effluent treatment Plant Consisting of Physico Chemical
Treatment with Activated Sludge Process (Biological Treatment ) Faliowed by Tertiary Treatment
System.

The Existing E.T.P. is designed for 100 CMD . Details are as Follows,

Sr. no. Unit of Treatment Nos off
T Oil and Grease Trap o1
2. Equalization cum Neutralization Tank i 02
3 Flash Mixing Tank {01
‘4| Chemical Dosing System 01 Lot
5. Primary Clarifier Tank with Parallel Piate Settler i0l
6. Aeration Tank No 1 I 01
7 | Aeration Tank No 2 01 ]
8. Secondary Clarifier Tank with Parallel Piate Settier 01 E
Q. Ciarified Water Tenk 01
10. Pressure Sand Filter 101
11 Activatec Carbon Filter o1
12 Treated Water Tank o1
13 {‘Sludge Drving Beds S T oz -
14 | Internal Pumping and pumping and control system 1 lot
Contd....2
Corporate Office R & D Centre Thane Factory Ambemath Factary Warshouse
3rd Floor, Liserty Tower, 3rd Fidor, Liberty Tovier, Piot No. A-374/372, Road No 27, Pigg NG H-27. Anand Nagar, Building No. H-4. Pramise No.1
Filar No. K-10, Plat Ng. K 10, Viagle indostrial Estate, Autvonal MID.C., Survey No 13. Sonale Vitage
Behind Reiiable Plaza Batind Rafiatls Piaza, Thane (West. Pin - 400 30 Ambemath (Fast). Pin 421 501, Mumbai - Masik Highway,
Kalwa Incustrial Eststs, Ketw "\f!uﬂml Estate, Tel: ~§1:22.2382 2161, 25R2 1355, Tel: 0231262 1345/ 252 1548 / 262 1083,  Taluka - Bhiwand.,
N utnbai, A avi Mumbai +84.22.679 77853 £55 <870 [ 656 TBST Digt - Thane. Pin - 27 302
078 Fax +$7-22 2587 3510 #ax.: 0281 PR 1089 Tel NPAZ . BARI AR 127

CERTIFIED TRUE CO!



ANt KURE -169

BHARAT SERUMS AND VACCINES LIMITED

(CIN: U24230MH19T1PLCO15134)
Registered Office : 17th Floor, Hoechst House, Nariman Point, Mumbai - 400021, India

Tel. : +91-22-6656 0900 / 6656 0980 Fax : +91-22-6656 0901 / 6856 0903
E-mail : corporale@bharaiserums.com Website : www.bharatlserums.com
Page-2

Our company inception stage on words, we have provided Full-fledged E.T.P.,The Domestic
Effluent and Industrial Process Effluent Is Mixed Together and Treated here jointly. After
Treatment, the Entire Effluent is Recycled/Reused for Caoling Tower and for Gardening Purpose.
From that period we are having this In-house Recycling and Reuse Facility.

With respect to your direction, we would like to clarify from our end that we are afready

complied for not discharging any effluent te C.E.TP. and there is Zero discharge to C.E.T.P

m starting of our Industry. We have already Reusing/Recycling entire Treated Effluent

generated from our Factory. .
In view of this, we are not discharging any sort of Effluent to C.E.T.P. by any

mince.

This is for your information pleass.
Thanking you,

Yours faithfully,

For Bharat Ser‘l.lrn&rmtaccines Letd .

=

( Authorized\Signatory)

N
Cc to : 1) The Member Secretary , M.P.C.Board, Mumbai % AN
“ \
2) The Joint Director{fWPC) , M.P.C.Board, Mumbai b \
. - . i . \
3) The Principal Scientific Officer , M.P.C.Board, Mumbai
4) The Sub Regional Officer, MPCB, adizrmIl
Corporate Ofice R & D Cenlre Thane Factory Ambernatn Faciory Warshouse
3rd Fioor, Libesty Tower, 3rd Floor Liberty Tower, Pict No. A-371/372. Reag No. 27. Piot Ha. K-27, Ansnd Nagar, Building No. H-3, Premise Na."
Piat No. K-10, Pilot No. K-13, Waghs tndustrial Egate, anaiional MID.C.. Sunvay No. 15, Sonale Vilage
Bahind Refable Plaza, Behing Reliote Plazs, Thane (Wast). Pin - 400 603. Ambarnath (Easy). Pin -421 501, Mumbai - Nasix Highway.
Kabwa Indusiria! Estale, Kalva Industrial Estate. o +91.22.2582 2181, 2582 1909, Tei’ 0251-262 1645/ 262 1648 £ 262 1083,  Taluka - Bhiwand,
;:f‘-i 'j;-; ;;'-'“’*- ;':‘ui-‘ ';g-f;‘;&mhr +51-22-679 77646 636 4623 / 656 7837 Dist - Thano, Pin - 421 302,
- L v N 0 g T4 i
Tl - aBT2TA504 D54 Tet - +81:82-2504 3000 PR eI e I O s s Rk Q2 - DMLY
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(CIN : U24230MH18T1 PLCO1S134)
47th Ficor, Hoechst House, Nariman Point, Mumbal - 400021, India
Fax : +81-22-6656 0933
Wabsite - www.bharalserums.com

Raglsterad Office :
Tel. : +91-22-6656 0000 / 6656 0880

E-mall : corporate@bharatserums.com

Date: 19/08/2019

To,
The Regional Officer,
Maharashtra pollution Control Board,

Kalyan, Dist.: Thane

Sub : Application for granting Permanent Restart for our facility. ; /f:{/ _f'fﬂj?;%’\
Ref .: £ NP A
1) Our Letter vide No: BSVL/MPCB/CD-Reply/C0-002/17-18 dt- 15/06/2017 grm 1
2) Vide letter No: MPCB/PSO/Restart/B-2459 dt. 20/06/2017. v Bl ’
3) MPCB Consent No, MPCB/ROK/E/KN-3913-10 Dt. 06/05/2011 L4 T
N e e
Dear Sir, T

With reference to Our Letter vide No: BSVL/MPCB/CD-Reply/CO-002/1 7-18 dt. 15/06/2017 we have
informed that we are Involved in manufacturing of “Life-saving Pharmaceulicals products” which are directed
towards fulfilling the goal of the Indian government in eradication of various diseases and the supply is made
to various hospitals and Institutions of various States and the Indlan Ammed forces. On behalf of which
Temporary Restart was granted to us vide your letter No: MPCB/PSO/Restar/B-2469 dt. 20/06/2017.

We would like to inform you that our manufacturing process batch cycle is expectad to be completed
by end of December 2019. After which considering the predefined requirements from the Indian & Export
market we need to plan for new manufacturing batch for the areas specified above which shali be expected to
be started by January 2020.

We have incorporated & fulilled all the changes suggested by your offica for the Temporary Restart in
which we have successfully installed & commissioned a New Fully Automated Effiuent Treatment Plant (ETP)
with MBR (Membrane Bio-Reactor Technology) with capacity of 120 KL which provides excellent output
quality of treated Effluent with parameters mentioned below

:;' Parameters Reading MPCB Limits
R pH 7.4 5510 9.0
Lﬁfg\‘L ) i TDS 25 Not exceed 100 mg/l
Pap® 3 . BOD 28 Not exceed 100 mg/
g 'J"n o2 COD 16.0 Not exceed 250 mgf
ry ¥ w\fﬁ Oil & Grease <1.0 10 mgA
LT i {,ﬂﬂ ﬁgf’ { 2/’
T e ¥ ( > Page1of2
I 1 xd
Cosporate Office R & D Centre Thane Factory Ambema
S Foy Lbary T, SFuor by T, Pt ASTIT st 21, PO Ked7, Anand Nagar, Busding No, He4, Pramise No.1
Batind R Barind Rotable Piza, | Wagl el Exal, Addidonal MJD.C., Survey No. 15, Sonale Village
2 -,‘ TW. _.Nﬂdm. Tl'il?!{Wut].Fin-“OOﬁN. Amberath (Esat), Pin - 421 804, Mbd-ﬁuli ki
Y.1‘“ - j::éﬂm 3 Pin - 400 708. Tal. - +01-22-2582 2181, 2582 1300 Teol. : 0251-262 7000 Talukp - Blfiwnndrinﬂ".y‘
iy mg :u. : #91-22-4504 3000 81226797 7606 Faot ; 0251-262 7004 DisL. Thane, Fin - 42
K ax : +B1-22-4504 3200 Faot ; +91-22-2682 3640 E-malf : ambar.iath@bharatsarums.com Tol, : +01-22-2883 o;ﬁ%‘-

E-mail : factory @bharatseruma.com
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(CIN : U24ZI0MH 1971PLLO18134)
Registered Office ; 17th Floor, Hoachst House, Nariman Point, Mumbal - 400021, India
Fax : +91-22-6656 0933
Website : www.bharatserums.com

@ BHARAT SERUMS AND VACCINES LIMITED A" */<°201

Tel. : +91-22-6656 0900 / 6656 0980
E-mail : corporate@bharatssrums.com

Thus, we have recently applied for the MPCB consent vide application No. MPCB-CONSENT-0000078244
Dt. 08-08-2018 Hence, with reference to above clarification we requaest you to grant us the Permanent restart

QOrder.
Also, we would like to inform you that in our previous MPCE consent No. MPCB/ROK/EMN-3913-10

Dt. 06/05/2011 we were granted to dispose the Trade Effluent on land for gardening purpose.

So, with respact to the parameters of the treated effluent from our facllity we request you to kindly
consider and allow us to use treated effluent water on land for gardening purpose.

This is for your information and Kind perusal please.

Thanking you,
Yours faithfully, o3
For Bharat Serums and Vaccines Ltd. oV
[eif T NEh
] L -
(§) Y16 liﬁ;ﬁ HRLAT gy [
____...—-w—-"'_'_—_b '-\. 3 i gy
15N P!
; NEW eSS
(Authorized Signatory) R
", -r, FR
Cc to: 1) The Principal Scientific Officer, M.P.C.Board, Mumbal
Page20f2
Corporate Office R &P Contra Thane Fastary Ambemsth Factory Warehauss
3rd Floor, Libarty Tower,  3rd Floor, Libefiy Towar, Piot No. A-371/372, Road No. 27, Plot No. K-27, Anand Nagar, Building No. H, Premise No.1
Bohind Reisbie Plazs,  Bahing Reliable Plaza,  Woagie Industri Estaia, Adctionsl MID.C., Survay No. 15, Sonae Villags
Aroll, Navi Mumbal. Airoll, Navi Mumbal, Thane (West), Pin - 400 804, Ambernath (East), Pin - 421 501, Mumbal - Naalk Highuey,
Pin - 400 708. Pin - 400 708, Tel, : +491-22-2582 2181, 2582 1399 Tol. : 0251282 7000 Taluka - Bhiwandl,
Tof, : 491-22-4504 3458 Tel. ! #91-22-4504 3000 +01-22-6797 7809 Fax : 0251-262 7008 Dist, Thane, Pin - 421 302
Fax : +91-22-2582 3640 E-mail : amber,aih@bharatsarums.com Tol, : +51-2.2663 (28 / 27

Fax ; +91-22-4504 3200 Fax : +91-22-4504 3200
€-madl : faclory@bharatsarume.com
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ANNE XURE 252
BHARAT SERUMS AND VACCINES LIMITED

(CIN : U24230MH1974PLCO15134)
Registered Office : 17th Floor, Hoechst House, Nariman Point, Mumbai - 400021, Ind
Tel. : +91-22-6656 0900 / 6656 0980 Fax : +91-22-6656 0933
E-mail : corporate@bharatserums.com Website : www.bharatserums.cc

@

To, 30/12/2019—
,c",';— vi Ehi."’a,”';

The Member Secretary T,
Maharashtra Pollution Control Board N/ \C
Sion, Mumbai /= L

{ i V[ g
Sub: - Application for Granting Permanent Restart for our facility. o4\ , /O
Dear sir, X

i

This is with reference our letter dated 19/08/19 to Kegional officey Kalyan, MPCB, Vihich is
allotted herewith, wherein we had applied for permanent Restart Order

We would like to inform you that our current manufacturing batch process is expected to be
completed in next 2-3 days, after which, considering the predefined requirements from Indian
and export market, we have planned to start new manufacturing batch for medicine required
to treat critical lliness / diseases majorly in Govt. institutes like Armed Eorces & hospitals.

Since we have incorporated and fulfilled all the changes suggested for temporary restart as
mentioned in attached letter and are achieving all parameters which are much below than
the standard requirement, you are humbly requested to issue us Permanent Restart letter.

Awaiting your kind approval in the matter please.
Thanking you.

Yours faithfully
For Bharat Serums And Vaccines Ltd.,

@hﬁ\ﬂw ' %

Venkatesh V. Chindarkar ' o

Authorised Signatory.
BRI MR

0 NEPY el

pRO gt

\.\W"%ﬁ@%\m':@\@ e@gﬂ- \

W e . (208 1 AR

Oy
CC: - The Principal Scientific Officer, MPCB, Mumbai. o

Corporate Office

3rd Floor, Liberty Tower,
Behind Reliable Plaza,
Airoli, Navi Mumbai,

Pin - 400 708.

Tel. : +91-22-4504 3456
Fax : +91.22-4504 3200

: LT
oW \;\uﬂb“ﬁ-1 WU
BTV
@
R & D Centre Thane Factory Ambernath Factory Warehouso . )
3rd Fioor, Liberty Tower, Plat No. A-371/372, Road No. 27, Plot No. K-27, Anand Nagar, Building No. H-4, Pfelm'\j_ﬁl’l No.
Behind Reliable Plaza, Wagle Industrial Estate, Additional M.LD.C., Survey No. 15, Sonale Village,

Airoli, Navi Mumbai,

Pin - 400 708.

Tel. : +91-22-4504 3000
Fax : +91.22-4504 3200

Thane (West), Pin - 400 604.

Tel. : +81-22-2582 2181, 2582 1399
+91-22-6797 7696

Fax : +91-22-2582 3640

E-mail : factory@bharatserums.com

Ambernath (East), Pin - 421 501.

Tel. : 0251-262 7000

Fax : 0251-262 7008

E-mail : ambemath@bharatserums.com

N
(\i’\wﬂ

WMumbai - Nasik Highway,
Taluka - Bhiwandi,

Dist. Thane, Pin - 421 302.
Tel. : +01-22-2663 026/ 27
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ANNE XURE 2—6/3

MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE KALYAN
Tel. No. (0251)2310212 R— Sidhivinayak Sankul,
Se— 3" Floor, Near Oak Baug,

Visit us on: http://mpcb.gov.in = oe— Station Road, Kalyan (West),

E.mail: rokalyan@mpcb.gov.in Dist. Thane - 421 301.

No. ROK/TB/ - {0 [ 2002065 0 {22 Date: 06/02 7 2020,

Z AN o

To, / A\
/l{s. Bharat Sernms & Vaccines Ltd., */ £ 2o\ d

Plot No. K - 27 & K - 27/1, MIDC Addl. Ambernath, (O EALRE S e

Tal. Ambernath, Dist. Thane. VA

Ny
Sub: - Compliance of letter issued by the Board vide dtd. 20.06.2017. ==
Ref: - 1. Show Cause Notice issued by the Board vide dtd. 07.06.2017.
2. Closure Direction issued by the Board vide dtd. 13.06.2017.
3. Letter issued by the Board regarding temporary Re-connection of Water &
Electricity supply vide dtd. 20.06.2017.
4. Consent to Operate granted by the Board vide dtd. 03.09.2019.
3. Request letter regarding granting of permanent restart, submiited by you vide
dtd. 19.08.2019.
6. Request letter regarding granting of permanent restart, submitted by you vide
dtd. 30.12.2019.
7. E-mail sent to you by Sub-Regional Officer, Kalyan — II vide dtd. 02.01.2020

8. Personal hearing extended to you on 06.01.2020.

Board has issued Closure Direction to your unit vide under reference no. 2 due to
discharging treated effluent on land for gardening purpose. Thereafter by considering your
request Board has issued letter vide under reference no. 3 regarding temporary re-connection
of water & electricity supply subject to condition that you shall not charge fresh batch of

manufacturing till further orders.
You have submitted request letter for grant of permanent Restart Direction vide under

reference no. 5 wherein you have mentioned that manufacturing process batch cycle is

expected to be completed by end of Dec. 2019.
Further you have again submitted request letter for grant of permanent Restart

Direction vide under reference no. 6 wherein you have mentioned that the curment

manufacturing batch process is expected to be completed in next 2-3 days.

o
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ANNEXORE 2634

Minutes of Personal Hearing of M/s Bharat Serums & Vaccines Limited, Plot
no-K-27, K-27/1, MIDC Addl Ambernath, Dist- Thane before MS, MPCB

'Dat_e:‘ 06.01.2020 . Time:3.00 PM Venue: MS Chamber -
Following were present for the personal hearing:

Industry Representatives: /e ARY

1, Mr. Verkatesh Chindarkar , Manager ANy NN\
2. ‘Mr. Prajwal Rayandekar, I/ 3 oot NCD'

MPCB Representatives: I

1. Shri. E.Ravendiran, Member Secretary & -

2. Dr. AR. Supate, Principal Scientific Officer \'?;_\ o N7y, v *,‘ /
3. Shri. Ishwar Thakre, Ifc SRO, Kalyan-li \‘ {/’n: “Z‘“":,';"'.’(
4. Shr, Ajit Suryawanshi, FO, RO Thane “’\._.7_ R L) >

5. Shri. Gopal:Kadam, JSA, PSO Division ‘

It is Orange/LS| type of industry engaged in manufacturing of Injection and vaccines.
C to O valid upto 30,06.:2022, |.E is 216 CMD and D.E is 26 CMD. Board has issued
closure directions on dtd. 13.6.2017. Board after request of industry as industry is
manufacturing Life Saving injections & Vaccines which to be preserved & stored below
10 degree Celsius which required continuous refrigeration & cooling as these products
are very sensitive, has granted temporary re- connection of water & electricity supply
on 20.6.2017 subject to condition that industry shall not charge fresh batch of
manufacturing - till further order. Industry has not obtained final restart order and
operated unit since June 2017 and violated the directions of Board.

Industry representative informed that they have installed fully automated effluent
treatment plant consisting primary, secondary and tertiary freatment system and is
100% reused. Industry-has requested to allow them to use the treated effluent water
on land for gardening purpose as they have 28000 sq.mtrland availgble for gardening.
‘Further, requested to grant permanent restart order as they have provided full-fledged
pollution control devices for effluent treatment and Air Pollution Control and achieving
the standards less than consented standards. Industry mentioned that the existing
manufacturing process batch is expected to be completed by end of December 2019
& new manufacturing batch which will be started by January 2020. They have obtained
renewal of Consent to Operate on 03.09.2018.

it
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AMNEXV &E’Z-d%

SRO, Kalyan«.ll informed that they have visited industry on 4.12.2019 and verified the
compliance: SRO and RO Kalyan recommended for grant of permanent restart for
their facility.

-After due deliberation it is decided that:

1. Industry shall not load the fresh batch till further orders. _

2. Industry shall comply with temporary restart directions issued by Boeard.

3. Industry shall submit the fresh Bank Guarantee of Rs. 05.00 Lakhs immediately
towards compliance of consent and restart directions.

4. SRO Kaayan Il to verify the water budget, JVS reports and land availabiiity for
disposal'of treated effluent on land for gardening. SRO to submit the report along
with applicable ECC for operating in violation of temporary restart and disposal
‘of trealed / untreated effluent on land in violation of consent condition through
RO Kalyan for further decision.

VG/ {Pr-in_c'ipal Scientific Officer Member Secretary

W
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(CIN : U24230MH197 1PLCO15134)
Registered Office : 17th Floor, Hoechst House, Nariman Point, Mumbai - 400021, India ——
Tel. : +91-22-6656 0900 / 6656 0980 Fax : +91-22-6656 0933

@ BHARAT SERUMS AND VACCINES LIMITED @/c

E—maii : corporate@bharatserums.com Website : www.bharatserums.com

Ref: BSVL/MPCB/2019-20/Reply-002 Date: 1 1!0212020

To,

Regional Officer, . :
Maharashtra Poliution Control Board, (i
Kalyan - Il. e/

Sub: Compliance to your letter dtd. /02/2020 | _’_;)- -
Dear Sir,

We are in receipt of your letter No: ROK/TB/40/200206- PSOI22 dtd. 1021202 /
Accordingly, we put forth our following reply in compliance there to: & ‘i ;f;?

1. We are into manufacturing of life saving injectable medicines. Our outlet water
effluent was / is good which after treatment attains very good parameters /
quality. Hence for many years were having MPCB Consent to operate,
permitting us to discharge the treated water from ETP for gardening till the year
2015.

On dated 30/06/2015 we received Consent To Operate with revised discharge
condition of treated water for disposing the same to CETP, since the CETP was
installed and commissioned to that effect by MIDC.

(Attached Annexure 01 (a) & 01 (b))

2. On 02/07/2016 MPCB gave closure direction to Add. Ambernath CETP vide
letter MPCB/JD(WPC)/CD/TB-2647 for violating effluent treatment and
discharge condition.

{Attached Annexure 02)

3. On 07/07/2016 MPCB gave directions vide letter MPCB/ROK/TB/MIDC to all
units of Addl. Ambemath MIDC to stop the effiluent discharge to CETP
immediately. Thus due sudden notice and without any alternative given that
time we stopped the discharge of treated water to CETP as directed and
maintained the discharge condition of discharge water for recycling it in cooling
towers and gardening purpose thereafter as per our previous CTO dated
06/05/2011, as our treated water quality was as good as potable water. In
response to above letter we responded by our letter dtd. 09/07/2016; the same

ched herewith.
ed Annexure 03 (a) & 03 (b))

industries in Addi. Ambernath MIDC including that of our company to verify the

l same time the MPCB officials started visiting all the major manufacturing
4\4@ 4\
zﬁ

3.

Corporate Office
3rd Floor, Liberty Tower, 3rd Floor, Liberty Tower, Plot No. A-371/372, Road No. 27, Plot No. K-27, An
Behind Reliable Plaza,
Alroli, Navi Mumbai,

\

Pin - 400 708.
Tel. : +91-22-4504 3456 Tel. : +81-22-4504 3000 +91-22-6787 7696 ‘Fax : 0251-262 7008 Dist. Thape, Pin - 421 302,
Fax : +91-22-4504 3200 Fax : +91-22-4504 3200 Fax : +91-22-2582 3640 E-mail : ambermnath@bharatserums.com Tel.: +81-22-2663 026 / 27

new condstlon of nonﬁlsposal of effiuent treated water to

Our industry

Warehouse

2 Building No. H-4, Premise No.1
Behind Reliable Plaza, Wagle Industrial Estate, Additional M.1.D.C., Survey No. 15, Sonale Village,
Airoli, Navi Mumbai, Thane (West), Pin - 400 604. Ambamath (East), Pln 421 501 Mumbai - Nasik Highway,

Pin - 400 708. Tel. : +91-22-2582 2181, 2582 1399 Tel. : 0251-262 7000 Taluka - Bhiwandi,

R & D Centre Thane Factory Ambernath F;

E-mail : factorvi@bharatserums.com

'\W
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ANNEXVRE - 507
@ BHARAT SERUMS AND VACCINES LIMITED

{CIN : U24230MH15T1PLC015134)
Regisiered Office : 17th Floor, Hoechst House, Nariman Point, Mumbai - 400021, India
Tel. : +91-22-6656 0900 / 6656 0980 Fax : +91-22-6656 0933
E-mail : corporate@bharatserums.com Website : www.bharatserums.com

authorities found that we were not discharging any water in CETP as per the
notice given, whereas it was explained by our officials that we are using the
treated water for cooling tower and excess water for gardening purpose as per
previous consent to operate. The inspection report dated is attached herewith
for year reference. (Attached Annexure 04)

5. We immediately appealed to the MPCB Officials regarding our ‘Product process
and its storage condition and its relation to the criticality to the society.
Considering & verifying our appeal the board granted us restart on 20/06/2017
with a condition that we shall not charge fresh batch of manufacturing till further
orders.

(Attached Annexure 05 (a) & 05 (b))

6. Our manufacturing batch/batches are originating from Equine biological raw
materials which is the raw material majorly used for formulation at Ambernath
plant. This raw material is derived out by separating plasma derivatives from
Blood component of Equines who are attaining the maximum titres of immunity.
This process is lengthy and attained after a certain period of immunization of
antigens prepared from vencm of snakes, Scorpion and rabies virus into the
bodies of equines. To complete such a batch-cycle it takes long period of 2-3
years, since during this period the hyper immune equine are bled and the
venomous characteristics get neutralized phase wise in their bodies. Hence no
fresh batch is charged till further permission, (Attached Annexure 06)

7. We have already communicated and brought into notice time and again that:-

a) Our treated water quality was very good hence MPCB Board had permitted
us to use the same for Gardening purpose In the previous issued consent.

b) To Comply with the direction, given by the Board dated 20/06/2017 we
installed and commissioned new ETP with MBR support which gives
excellent water quality in its outlet. Only since we are manufacturing
lifesaving injections, we cannot reuse this treated water for manufacturing,
else its quality is very equivalent to potable water.

c) From 20/06/2017 we have been following the directions given by board to
not to use the treated water for Gardening too. Instead we are using the
same for cooling towers, chillers, vacuum pumps, Boiler soft, manufacturing
back wash, efc.

d) We have not charged fresh batch and completing the continued batches of
manufacturing. The same have been remarked in CB inspections

i ; o B A
time to time. (SN
o

Page2of5 by
Corporate Office R & D Centra Thane Factory Ambornath Factosf-i: ., 4»/ Warehouse
3rd Floor, Liberty Tower,  3rd Floor, Liberty Tower, Plot No. A-371/372, Road No. 27, Plot No. K-27, AnantNagar, -+ Building No. H-4, Premise No.1
Behind Reliable Plaza, Behind Reliable Plaza, Wagle Industriel Estate, Additional M.LD.C., Survey No. 15, Sonale Village,
Airoli, Navi Mumbai, Airoli, Navi Mumbai, Thane (West), Pin - 400 604. Ambemath (Easi), Pin - 421 501. Mumbai - Nasik Highway,
Pin - 400 708. Pin - 400 708. Tel.: +91.22-2582 2181, 2562 1389 Tel. : 0251-262 7000 Taluka - Bhiwandi,
Tel.: +91-22-4504 3456 Tel. : +91-22-4504 3000 +81-22-6797 7696 Fax : 0251-262 7008 Dist. Thane. Pin - 421 302.
Fax:+91-22-4504 3200  Fax : +91-22-4504 3200 Fax : +91-22-2582 3640 €-mail : ambemath@bharatserums.com Tel. : +91-22-2663 026 / 27

E-mail : factorv@bharatserums.com
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Tel. : +91-22-6656 0900 / 6656 0980

E-mail : corporate@bharatserums.com

fHNEXVRE g

BHARAT SERUMS AND VACCINES LIMITED

(CIN : U24230MH1971PLC015134)
Registered Office : 17th Floor, Hoechst House, Nariman Point, Mumbai - 400021, India

Fax : +91-22-6656 0933
Website : www.bharatserums.com

8. During the period from 20/06/2017 to till date there have been many visits and

inspection from MPCB officials and the reports of the same shall give you the
clear picture that we have been following the Boards directions.

. As mentioned above at point No. 6, the equines (Ponies-Small Horses) are

housed at our unit in village Khoni, Tal. Kalyan, Dist. Thane, which is 8 KM
apart from the Ambernath plant. After the directions given by board on
20/06/2017 we decided to scale down the equine quantities and ultimately stop
the plasma manufacturing there completely. To inform you, that on 20/06/2017
there were 578 ponies and as of today there are 374 ponies remaining in the
above farm. In the period of next two to three months ail the equines shall be
disposed off carefully and our manufacturing site at Khoni shall be closed
completely. Meanwhile we have stopped bleeding totally from 01/12/2019 and
the plasma transferred that time to Ambernath unit is now being consumed for
completing the remaining batch process. The same shall be completed in due
course of time.

10. Current Status:

The current status of On-going batch is herewith which shows that we have
received final slot of the Raw material Plasma bled in December 2019. The
same shall be processed and the batcn will be completed by Fourth Week of
March 2020.

Snake venom antiserum lasma Khoni

" Réceipt at = Bulk processing

Ambep’nat_h ) ife (L) Remgrk

Corporate Office

3rd Floor, Liberty Tower,
Behind Reliable Plaza,
Aijroli, Navi Mumbai,
Pin - 400 708.

Tel. : +91-22-4504 3456
Fax : +21-22-4504 3200

Page 3 of 5
R & D Centre Thane Factory Warehousa
3rd Floor, Libarty Tower, Plot No. A-371/372, Road No. 27, Building No. H-4, Premise No.1
Behind Rellable Piaza, Wagle Industrial Estate, - Survey No. 15, Sonale Village,
Airoli, Navi Mumbai, Thane (West), Pin - 400 604. Ambernath (East} Pin - 421 501, Mumbai - Nasik Highway,
Pin - 400 708. Tel. - +91-22-2582 2181, 2582 1399 Tel. : 0251-262 7000 Taluka - Bhiwandi,
Tel. : +91-22-4504 3000 +91-22-6797 7696 Fax : 0251-262 7008 Dist. Thane. Pin - 421 302.
Fax : +91-22-4504 3200 Fax : +91-22-2582 3640 E-mail : ambemath@bharatserums.com Tel. : +91-22-2683 026 / 27

E-mail : factory@bheratserums.com
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BHARAT SERUMS AND VACCINES LIMITED

{CIN : U24230MH1971PLCO15134)
Registered Office : 17th Floor, Hoechst House, Nariman Point, Mumbai - 400021, India

Tel. : +91-22-6656 0900 / 6656 0980 Fax : +91-22-8656 0933
E-mail : corporate@bharatserums.com Website : www.bharatserums.com

Rabies antiserum equine plasma — Khoni

Receipt at | Bulk processing |
Amberath (L) | L Remark

|
Month :

11.Water Budgetary & proposal for treated water disposal for land Gardening is as

follows:
| Category | MPGCB Limit Water Consumption (Proposed)
(CMD) (CMD)
Fresh MIDC | Fresh MIDC | Recycle | Recycled water Utilization
Water Water
Domestic 20 07 26.1 10.6 (Urinals — 31 Nos.)
| 18.5 (Toilet flushing — 20 Nos.
Industrial 90 30 166 120 - (Cooling Tower)
46 - (Vacuum pumps, Chiller,
Boiler Soft, Mfg. Back wash)
Process 72 24 - -
Other. - ' - 50 Gardening
Total 182 61

The total area of plot is 29149 sq.m and approximate 8000 sq.m is total free area. This
area can be used for using the treated effluent for gardening purpose.

Corporate Office

3rd Floor, Liberty Tower,
Behind Reliable Plaza,
Airoli, Navi Mumbai,
Pin - 400 708.

Tel. : +91-22-4504 3456
Fax : +91-22-4504 3200
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R &D Centrs Thana Factory Ambemath Factory Warehouse
3rd Floor, Liberty Tower, Plot No. A-371/372, Road No. 27, Plot No. K-27, Anand Nagar, Buliding No. H-4, Premise No.1
Behind Reliable Piaza, Wagle Industrial Estate, Additional M.|.D.C., Survey No. 15, Sonale Village,
Airofi, Navi Mumbai, Thane (Westi), Pin - 400 604. Ambernath (East), Pin - 421 501. Mumbai - Masik Highway,
Pin - 400 708. Tel. ; #81-22-2682 2181, 2582 1399 Tel. : 0251-262 7000

Tel. : 491-22-4504 3000
Fax : +91-22-4504 3200

+81-22-6797 7606
Fax : +91-22-2582 3640
E-mail : factory@bharaiserums.com

Fax : 0251-262 7008
E-mail : ambemath@bharatserums com

Taluka - Bhiwandi,
Dist. Thane. Pin - 421 302.
Tel. : +91.22-2663 026 / 27
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Fax . +91-22-6656 0933
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BHARAT SERUMS AND VACCINES LIMITED

(CIN : U24230MH1971PLC015134)
Registered Office : 17th Floor, Hoechst House, Nariman Point, Mumbai - 400021, India
Tel. : +91-22-6656 0900 / 6656 0980
E-mail : corporate@bharatserums.com

Website : www.bharatserums.com

Considering all the above genuine facts you are requested to kindly issue us the
Permanent Restart Order so that we can start with fresh batches and assist the society

by providing lifesaving medicines in time.

As requested, vide letter no. ROK/TB/40/200206-PS0/22 dated __/ 02/2020, we are
enclosing herewith bank guarantee of Rs. 5,00,000/- (Rupees Five Lakh Only) Bank
Guarantee No. 200783IBGP000036 from 10/02/2020 to 31/10/2022 towards the
compliance of consent condition of as per the MOM dated. 06.01.2020

Itis leamt that some non-related persons to our activity are calling / demanding for our
confidential data with your office to which we have aiready raised our strong objection
and requested you to not to issue any such documents. You are therefore again
requested as per section 8 (1) (d) of the Right to Information Act, 2005 to accept our

request
Thanking You.
For Bharat Serums and Vaccines Ltd.

e

(Authorized Signatory)

Corporate Office

3rd Floor, Liberty Tower,
Behind Reliable Plaza,
Airoli, Navi Mumbai,

Pin - 400 708.

Tel. : +91-22-4504 3456
Fax : +91-22-4504 3200

R & D Ceontie

3rd Floor, Liberty Tower,
Behind Reliable Piaza,
Airoli. Navi Mumbai,
Pin - 400 708.

Tel. : +81-22-4504 3000
Fax : +91-22-4504 3200

Page 5of 5

Thane Factory

Piot No. A-371/372, Road No. 27,

Wagle Industrial Estate,

Thane (West), Pin - 400 604.

Tel. : +91-22.2582 2181, 2582 1339
+91-22-6797 7696

Fax : +91-22-2582 3640

E-mall : factory@bharatserums.com
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Ambarnath F:
Plot No. K-27, Anand Nagar,
Additional M.1.D.C.,

Ambermath (East), Pin - 421 501.

Tel. : 0251-262 7000

Fax : 0251-282 7008

E-mail : ambemath@bharatserims.com

f \d
\ W
L\&X \;\"u?&,w"

Warehouse

Building No, H-4, Premisa No.1
Survey No. 15, Sonale Village,
Mumbal - Naslic Highway,
Taluka - Bhiwandi,

Dist. Thane. Pin - 421 302.
Tel, : +91-22-2663 026 / 27
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Ref: BSVLIMPCB/2019-20/Reply-005

ANNE XURE - 5‘1 1
BHARAT SERUMS AND VACCINES LIMITED

a il {CIN : U242308HIOTIPLEO 15134}

egistere ce : 17th Floor, Hoechst House. Nariman Point, Mumbai - 400021, India
Tel. 1 +91-22-6656 0900 / 6656 0980 Fax : +91-22-6656 0933 l
E-mail : corporate@bharatserums.com Wabsite : www.bharatserums.com

Date: 20/03/2020

To, -

. 209 ¥
Regional Officer, VA \
Maharashtra Poliution Control Board, VA S N’
Kalyan. f" o/ \

Sub: Permanent Restart request [1 =71 |

Ref :

1. Hearing at Hon. Member Secretary, MPCE at HQ on 11.03.2020 .

Dear Sir,

N\

7

This is with reference to the MOM of the personal hearing held at MS Office at Sion,
accordingly as per recommendations in the minutes we wish to submit our pointwise

rephy:

1 We have initiated the process to install separate treatmant system for Industrial

effluent & domestic effiuent.

We assure that we will provide separate STP for domestic waste within 02
months and take permissions for using the same for gardening purpose.
Meanwhile, we will continue with existing system of total recirculation of water.
You are aware that we do not release any treated / untreated sewage of outside
the premises of Industry.

3. We have installed & commissioned fully automated effluent treatment system

4, We shall submit BG of Rs. 10,00,000/- (Rupees Ten Lakhs On!y) which is under
preparahon at Bank Level. We will submit the same in next week.

f'@li‘“

nd already reusing 100% treated effluent for industrial purpose viz. Cooling
ower, Vacuum Pump, Chillers, etc.

We shall apply for amendment of discharge of treated domest] effluent for
@)Gardening separately.

Pagelof2

R & D Cantre

3rd Floor, Liberty Towar
Bahind Reliabie Plazs,
Adrptt Navi Mumbai
Pin- 200 708,

Tel. - +§1-22-4504 3000
Fax - +91-22-4504 3200

08
Ta, ¢ +R1.22.4504 2458
Fax o 491224504 3200

Thane Factory

Plot Ng. A-371/372, Roas No 27,

Wagie Indusmal 2state.

Thare Waost), Pir - 400 604

Tel. : »81-22-2582 2181, 2582 1389
=01.22-6797 7586

Fax ; +§1-22-2582 3840

Eamaii ¢ factory@oharaisenims. oo

Ambemath Factory S
Piot Mo K.27, Anard Naga®
Additional M 1 D.C..

Ambernatn (East}, P - 424 5O

Ted. : 0251-267 7000

Fsx ; 0254-262 7000

E-mail * ampermath@pRrasanms. Com

"‘Q\iw*“"N

Warenouse
Bunding No M- %
Rurvey No 13 5 Sl
Murhai - Magiv b
Taiuka - BRiwand
Oist. Thane Bim . 43”312
Tel. +§7-22.25383 73827
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BHARAT SERUMS AND VACCINES LIMITED

{CIN : UZ4230MH1971PLC015134)
Registered Office : 17th Floor, Hoechst House, Nariman Point, Mumbai - 400021, India
Tel, : +81-22-6656 D900 / 6656 0980 Fax : +91-22-6656 0833
E-mail ; corporate@bharatserums.com Website : www.bharatserums.com

We are very thankful to you and board for giving us chance to hear and prove our
compliances in the matter.

With reference to the Minutes of meeting and our response to the same we humbly
request to issue us Permanent Restart Orders in order to comply with
recommendations and to retain our operations of manufacturing Life Saving
Medicines for the Society.

Thanking You.

For Bharat Serums and Vaccines Ltd.
o %’:?WM
i

{Authorized Signatory)

NN
Ny
v/
™ % \
Page 2. of 2
R & D Cemare Thane Factory Ambarnath Factory Warahouse
2rd Floor, Litarny Towae Pigt No. A-371/372, Ruao No. 47, Dot o, <27 Anann Naga: Bulding Ng Het Tree st
Behind Relinclo Plaza Yragie insustial Esiate adcitionat M 1.0.C. Surey Mo 15, Bangw vinoe
o, Airgid. Navi Mumbdai. Thare (West), Pir « 800 804 Amberath (East) P - 2% 5014 rAumbal « NAs s WAy
400 7GR P 400 TGS, Tet ; «81-22-2582 2181, 2582 1399 Tel 0251-262 7004 Tatukz « Bhwar
=30.224508 3356 Tet © ~21.22-4504 3000 «81.22-8757 7696 Far 0751262 TOOR Oigt, Thane Pir - 22" 322
Saye s ~R9-Z2-4304 AP00 Fgy © +81-22-4504 3200 Fax  +§1-22:2502 3640 E-mar  amparmath@brarateenums Som Te: - +21-22.7PR L (20

£-mail : factoy@oharatsenums. com
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: (0251) 2310167/2310212 Siddhivinayak Sankul,
Fax: (0251) 2310192 3rd Floor, Near Oak Baug,
Website: hitp://mpcb.mah,nic.in ﬁ Station Road,

E-mail: rokalyan@mpcb.gov.in "’ Kalyan (West) - 421 301.
No. MPCB/RESTART/2008210001 Date:21/08/2020.

To,
M/s. Bharat Serams & Vaccines Ltd.,
Plot No. K - 27, K - 27/1, MIDC Addl. Ambernath,

Dist. Thane.

Sub: - Conditional Restart Direction u/s 33A of the Water (Prevention & Control of
Pollution) Act, 1974 and/or u/s 31A of the Air (Prevention & Control of
Pollution) Act, 1981,
Ref: - 1.Consent to Operate granted by the Board vide no. MPCB/19/466/
1909000025 dtd. 03/09/2019.
2. Closure Direction issued by the Board vide dtd. 13/06/2017.
3. Temporary permission issued by the Board for not to disconnect water &
electricity supply on 20/06/2017.
4. Request letter to restart the unit submitted by you vide dtd. 19/08/2019.
5. Personal hearing extended on 03/08/2020.
6. Minutes of the personal hearing approved on 21/08/2020.

...........................

This refers to the Closure Direction issued by the Board vide under ref. no. 2 to your
unit due to using treated effluent on land for gardening and causing environmental pollution
problems. This also refers to the temporary permission issued by the Board for not to

disconnect water & electricity supply on 20/06/2017.
Considering your request letter submitted by you vide under ref. no. 4, minutes of the

personal hearing received from authorities it was decided to allow industry to continue their
production activity with following terms and conditions -

1. Industry shall submit concrete proposal of sewage treatment plant along with

time bound program, within a period of 15 days and shall complete the same
on or before 31/12/2020.

2. Industry shall strictly comply with Consent conditions and directions issued by

the Board from time to time.

3. In case of failure of any pollution control system, you shall voluntarily suspend

the related manufacturing activity and report to the Board, immediately.

These Directions are issued under the power conferred upon me by Board under
section 33 A of the Water (Prevention & Control of Pollution) Act, 1974 and under Section
31 A of the Air (Prevention & Control of Pollution) Act, 1981.These Directions shall
followed scrupulously, in case of any non-compliance the Board is constrained to take
stringent legal action including forfeiture of bank guarantee and closure of unit, which may

please be noted.
This is issued with the approval of competent authority. CNV}D
\O

Regional Offi
Copy Submitted to:

1) Member Secretary, MPC Board, Sion, Mumbai.
2) Principal Scientific Officer, MPCB, Sion, Mumbai.
3) Law officer, MPCB Sion, Mumbai;-for information.

s
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Copy f. w. cs to:

1) The Executive Engincer, MIDC Badlapur area, Badlapur, Dist. Thane - for
Information.

2) The Executive Engineer/ Addl. Engineer, MSEDCL, Badlapur, Dist, Thane - for
Information,

Copy to:
1) Sub Regional Officer, MPC Board, Kalyan-II- He is directed to monitor the

compliance made by the industry and submit report of the same.
2) Master File.

‘ qx\o‘b\w

Scanned with CamScanner

o’

CERTIFIED TRUE COPY



ANNEXURE 51 5

Subpitted Cuidime o AMdppcn .
@ BHARAT SERUMS AND VACCINES LIMITED

(CIN : U24230MH1971PLC015134)
Registered Office : 17th Floor, Hoechst House, Nariman Point, Mumbai - 400021, India
Tel. : +91-22-6656 0900 / 6656 0980 Fax : +91-22-6656 0933
E-mail ; corporate@bharatserums.com Website : www.bharatserums.com

Ref: BSVL/MPCB/2020-21/Reply-002
Date: 03/09/2020

To,
The Regional Officer,
MPCB Kalyan.

Sub: Submission of time bound programme of Erection and Commissioning of STP.

Ref: Personal Hearing dated dated 03/08/2020 via video conferencing and approved minutes of
personal hearing dated 21/08/2020.

Dear Sir,

This is with reference to the Personal Hearing dated. 03/08/2020 done via Video Conferencing, as
directed by the Board vide Approved Minutes dated 21/08/2020 of the same, as the submission
we hereby enclose the following details of the time bound programme as required for building and
commissioning of STP

1} STP Plant Layout

2) STP Plant Process Flow Layout

3) STP schedule with Bar Chart

4) Approximate Completion date — Before 31/12/2020

In case of any changes / development in the above process we will approach and inform you in
advance accordingly.

Trust this is in order.

Thanking You,
For Bharat Serums and Vaccines Lid.

s | ; =
I/ |
& |
1. The Member Secretary, MPCB HQ, Sion.
2. The Principal Scientific Officer, MPCB HQ, Sion.
o
Corporate Ofiice R & D Centre Thanae Factory Ambemath Factory Warehouse
3rd Floor, Liberty Tower, 3rd Floor, Liberty Tower, Plot No. A-371/372, Ruad No. 27, Plot No. K-27, Anand Nagar, Building No. H-4, Premise No.1
B_ehmd Re_isable Plgza, Behind Reliable Plaza, Wagle Industrial Estale, Additional M.1.D.C., Survey No, 15, Songle Village,
Airoli, Navi Mumbai, Airoli, Navi Mumbai, Thane (West), Pin - 400 604, Ambemath (East), Pin - 421 501. Mumbal - Nasik Highway,
Pin - 400 708. Tel. : +91-22-2582 2181, 2582 1399 Tel. : 0251-262 7000 Taluka - Bhiwandi,
Tel. : +91-22-4504 3456 Tel. : +91-22-4504 3000 +91-22-6797 7696 Fax : 0251-262 7008 Dist. Thane, Pin - 421 302.
Fax : +91-22-4504 3200 Fax : +91-22-4504 3200 Fax : +91-22-2582 3640 E-mall : ambernath@bharatserums.com Tel. : +91-22-2663 026/ 27

E-mail : factory@bharatsensms.com
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